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CTRL ADMINISTRATIVE TRIOUNL 
CUWAHATI BENCH 

GUUAHATI 

ORDER  

Origia 	 301/2002 pp1icatjon No  

misc, Petition No, 
Contempt Petition No, 

Rejeu APPlication No. , 

Shri .Thakuria 1 pp Ii ca nt (s) 

-Vs- 
Respondent (s)  U.0.I & Ors. 

doate br the Appjjca 	(s) 	r..Ahmed,Mr.M.C.Saikia 

1r. S. Saa Advocate for the Respondent(S) 

Note 5  oF the Registry 	Date 	
Order oF th Tribunal 

13.9.02 
Heard Mr.A.Ahmed learned 

I 4 counsel appearing on behalf of 
jthe applicant and MrS.Sarma lear- 

iHme ned counsel appearing on behalf 
tis i 	of Railway Standing Counsel. 

;. The applicant is Motor 

7-1 52- 	2 	I j Driver working under the Respondent 5 

DLt 
 since 1988. By an order dated 

30.5.88 the applicant was trans± 

Dy. Registref. rred from )RM(P)/MD/LMG to DMO/DMV 
I conservancy. The applicant stated 

that his wife is working as Auxi- 
liary Nurse at Mohendra Mohan 

Chowdhury iospital, Panbazar under 
the Government of Assam.and his 

wife is staying with parents of 
the applicant in Guwahati. The 
applicant submitted rtpresenta 

I for his transfer to Gtiwahati to 
lead a family life. Failing to 



301. of 2002. 

13.9.02 	get appropriate remedy the appl4cant 

/ 	 . 
. 	 now moved this Tribunal to take 

appropriate directions. 	-' 

upon hearing the learned 

,, 
counsel for the parties I am cfthe  

view- that the ends of justice will 

" 
be met. if,I direct the despondents 

Q° 

, 	p L-;' to consider the representation of 

the applicant dated.6.6.200iand 

also the applicant to sunit a fresh 

representation to the xespondents 

within two weeks. The .... iespondents 

are directed to consider the same 

and to pass a reasOned order as 

early as possiole from the date of 

receipt of the representation. 

The application is accor- 

dingly disposed of. No order as to 

costs. 

in 	 Vice-Chairman 

* 	, 
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THE CENIRAL AD4INI S1RA'ILVE 'IRI BUNAL:: GUbWATI BENCH 	 -4 
-.. ATGUWAH[ 

BETWWEN 

SRI SAILENDRA ThN(URIA, 

Motor Driver/Medtcai/LMG 

visional Railway }bapital.Lumding. 

•APPLICA$T 

'The Genera]. Manager, 
N.P. Railway,Maligfl.. 

The Ch!ef Medical Director. 
N.?.Ratlway,Malign. 

The D.R.M(P)/N.F.R]y/Lumdjng, 

The Chief Medical Supirintendent 
Divisional Rly.Hospital,Lumding. 

•• • .. • .RESPONDENTS•  

DETAILS OF IPPLICX1ION 

1 • PARTICULARS OP THE ORDER AGAINST WICCN THE APPLIC&TION Is 
MADE:.. 	 - 	- 	 - 

The original application is made against the 
Respondents for not observing the Rules & Guidelines of the 

I.tan Railway Est1jshment Ode,1985 Vol.1 and Railway Board' a 
Letter No. :..E(NG)i.. 97/2R/28,dtd,05. 11.91 & .(4(?) 	.rcu1ar 

E/283/6(C)pt.1xI dtd. 27.01.98, regarding the - provisions 

made for the purpose of Tranater which was despatched to All 
IDs, ((Q)N) jNLG ; All DRMS.DS,W/NBQ DEWS7 All O3ntrollirg 

Officers NonDivisionalised Officeà -/NJ.Railway ; The General 
àecretary/NPREU & NFRMUIPNO. 

2. JURISDIC1LONOP THE ¶IRIBUNAL:., 

The applicant further declares that the subject matter of 
the case is within the jurisdiction of the Hon&b].e Tribunal.. 

I 
. 	LIMITAON:.. 

The applicant declares that the instant application has 

been filed wi thin the limitation period prescribed under Section 

21 of the Central Acninistration Tribunals Act 1985. 
'bfltd a, on p/2 
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4. 	FACTS OF THE CASE:... 

4, 1. 	That the applicant is a citizen of India and as 

he is entitled to all the rights,protections,and prhvi, 

1 ages 	all 	 guaranteed under the consti tution 

India and the KaWM laws framed there under. 

4.2 	That the applicant is a Motor Driver a GroupC' 
service serving in the Health & Family welfare Deptt , 

under Chief Medical Superintendent ,Divisional Rly Hospital 

N.ZRalway/Liznding which is a Department under Railway 
Ministry, Govt of mdi a. 

4.3 	That the applicant begs to state that after due 
screening and practical test held 26/11/87 the applicant 

was selected and recruited as Motor Driver by. the Recruit.. 
ment Committee,N.F.Railway/Guwahatiu.11 .Ofl 21/04/1988 
through Chief Medical Officer(P)s .tz Letter 1:.-E/227/122/4 
(NED)parmIdt.21/04/1988.jfl the chief Medical office 

vide'bia 141,0's Letter N:-.E/227/122/4(MED)part..II dtd. 12/5/88 

directed the applicant to report to Divisional R1y.Manager 
(P)/Med/N.F.Rly/LMG and to join there as Motor Driver. 

Copies of Appointment Letter as Motor Driver & 
posting at DRM(P) IMILMG N 9:...E/227/122/4(MED) 
parII.dtd. 21/04/88 and 12/05/1988 issued by 
the Chief Medical officer/MLG , are annexed 
hereto as ANNEXURES.1 & II. 

4.4. 	1 That after receiving the appointment letter and 

the place of posting letter the applicant iniiiediately 
joined at DRM(P) IMEDILMG as Motor Driver and started 
his allotted war k as Motor Driver to the utmost satia.. 
f action of the superior Authority. 

4.5. 	That the applicant begs to state that whens the 
applicant was serving at D&U4(P)IMEDILMG an office order 
issued by the Divisional Railway Manaqer(p) ,Lumding dtd. 

01 	30/05/1988 was despatched to the applicant whereby the 
applicant was transfered from tM(P)jMEDLMG to a4OIL1IV 
specifying therein the term ofhis transfer from Lumding 
to Dimapur is only for one year . 

The applicant after receiving the ••••• COntd..p/3 
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office order inedi ately joined D1401124V on 01/06/880 

pies of office order w:02 ptIII,dtd.30/05/88 

issued by the DRM(P) ILMG and the 
joining report submitted by the applicant at 

rI40ILMV dtd.01/06/1988 are annexed hereto as 

ANL4EXURES.III & IV. 

4.6. That the applicant begs to state that an his satisfactory 

• 

	

	discharge of his allotted duties as MOTOR DRIVER at 
tMO/ 

114V and having oonleted more then one year stipulated 

• 

	

	period as per the office order No:-02 ptI II dtd. 30/5/08 

issued by the Qivisioflal 
applicant was again sent back to LlXnding conservancy 

in the year 1995. 

47. That the applicant begs to state that since 1995 the 

applicant has been serving as Motor Driver at Lurndiflg 

oznservency under Q4SILMG to the utmost aatisf action 

of hisk Superior authoritY.The applicant has no stain 

or adverse remark in his service aft= carter from his 

appointment to till date. 

4.8. That the applicant begs to state that he is a married 

man and his wife is also a working iman of the Ovt. 
of Assam presently working as Auxiliary Nurse cum Mid 

wife at P1 ahendra Mohan Clo wdhury Hb api tal,P anbaj ar, 

Guwahati.Uflder the Additional Chief Medical & Health 

officer (Fw) .Kamrup,Guwahati • which is a Department 

under the cbvt. of Assan • Be it stated that as both 

of the husband and wife being irking comple and 
ccJrnce 

being posted at a good dit places the couple 

had to suffer a lot in smoothly leading a happy and 

peaceful p f11y life. To end mental agony and anxieties 

and to lead a happy and peaceful life the applicant 

applied for tranaffier from Lumdiflg to Maligaofl •or 

Guwa hati area for thep first time on 16/03/19930 

9" 

	

	Unfortunately, the request for transfer of the applicant 

was though processed officially no fruitful result 

came out., 

ntd, on p/4 



Qpies of wrking Cert3ficate of the wife of 

the applicant issued by the Additional Chief 

Medical and Health offjcer,(PW) ,Kamrup.Guwahati 

dtd.08/08/02. and the letter issued from DRM(P) 

officet,Lumding to Chief Medical otficer,Maiigaon 

regarding the application for transfer sut*nitted 

by the applicant on 16/03/9 3 are annexed hereto as 

NkXURES..V & VI. 

4.9 • 	That the applicant begs to state that since the 
year 1993 onwards the applicant has been request.. 
ing and applying for transfer from Lumdiflg to 
Maligaon or Guwahati Area very frequently till 
date but no positive result has come out of 
those application for which the applicant and 
his fanily has been suffering a lot. 

Qpies of application dtd. 15/3/1995. 
02/06/1995. 11/03/1998 .16/07/1998 & 
06/06/2001 applied by the applicant 
rare an annexed hereto as ANNEXURE..VII 

4.10. 	That the applicant begs to state that his wife 

being state Govtp servant the concerned quak 
authority sbould have considered the request of 
the appl-icant to make arrangement for posting 
of a the apouses at sane station in accordance 
with item w:5(IV) & (V) of the Railway Boards 
letter :E( NG)L..97/IR/28, dtd.05/ 11/97 and 
GM(p)'s circu).ar N:-b1ISC 1586 N:E/283/6C)pt..III 

dtd.27/01/98. The Gntrolling Authoritijes by not 
observing this Guide.bines of the Railway Board 
and GM(P)s Circular have clearly violated the 
settled principles of the ttik Ministry of Railway 

vernne nt of India. 

Q,p of the Rly.Bd' a Letter N:..E(NG) I1_97/ 
1R1 28, dtd.05/11/97 & 4(P)5 Circular Np:.. 
MISC 1585 N:..E/283/6(C)pt_.xII,dtd.27/1/98 0  

Ofltd......p/5 
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is annexed hereto as ANNEXURL'VIII. 

	

.119 	That the applicant begs to state that the Indian Railway 

establishment Q=t 0de 1985, VoI.-1 vide its Rule.226 

& 229 too provide for consideration for transfer from 

o ne place to another on request, 

pies of Rule .226 & 229 of Indian 

Railway Establishment 9haxt Code 1985 
Vol . 1 are annexed hereto as AMCMRF.IX 

	

4. 12. 	That the applicant bags to state that the wife of the 

appdcant too tried to herself transferred to the place 

where her husband has been wrking.However, this could 

not be materialis ed even though the applicant too 

tried for the same officially as because Qvt. of Assain. 

has no such guidelines regarding the place of posting 
of working couples. 

	

4. 13. 	That the applicant begs to state that due to non.. transfer 

- of the applicant the family of the applicant has been 
z1a suffering very- badly-Be it stated that the wife of 

• the applicant as well as the applicant himself have 
suffering from de-pression as they have no issue till 

date though they got married on 08/08/87 The applicant 

h aving crossed the age of 40 yra and the wife of the 
applicant touching -i the age of 40 yrs there i s no hope 
f or them to begeth a child in the near future. Therefore 
t h e applicant and his wife are p1 anni ng to adp t a 
child as soon as possible • To apt a baby it is ndeed 
much important to live the husband and wife together 

and for that the transfer of the applicant from Ltinding 

to Maligaon or Guwahati Area is very much essentj.. . 

4. 14. 	That the applicant begs to state that he is the only 
s on of his parents, The father of the applicant has 

already died and the old and ailing mother is living 

alone • To looic after the old & ailing mother the transfer 
applicant is very essential. 

Contd. on 6 
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4. 15. 	That the applicant begs to state that there is a 

• 	 post of Motor Driver of the same Group is still 

lying vacant in the Maligfl Central Hospital. 

vice SRI &U/L6.Sf-/U 	retired on 3a//QOO.L 

Therefore the applicant auld be easily transferred 

to thpost 

G1UNDS FOR RELIEF VaTH LEL PROVISIONS: 

5.1. 	For that the action of the respondents in =a not 

cnsidering the application of the applicant is 

prima facie illegal and liable to be interfered 

with by this Non' bl e Thibunal. 

5.2. 	For that the Railway Board $ Letter No:u.1E(NG) 1-.97/ 

TR/28.dtd.5.11.97 and (1(P)' s circular.:MISC. 1586 

Na:_E/283/6(C)pt-.XII s  dtd. 27/01/98 clearly. provides 

that where one of the spouses is a Rail way servant 

and the other is 4orking in a State the applicatofl 

of transfer of the Railway servant for a posting 

at the place of posting of his/her spouse may be 

oonsidere0z favourably by the Coietent Authority,. 

it is 	mentioning that the wife of the 

applicant is presently working in the Mahendra 

Mohan Qwdhury No spi tal ,Pan Baj ar • Guwahati under 

the 2amily W.lf are Department of Govt. of Assan. 

5.3. 	For that there-is a post of Motor Driver of same 

grade of the applicant is lying  vacant in the 
Naliga,n Central Hospital ,vice SRI (ZOIZSHL) 

retired on 3 i) /& / oo 

5.4. 	For that the Indian Railway Establislinent Gode 1985 
Vol • 1 al sos provi des for consideration of transfer 
from one division to another on request. 

5.5. 	For that the applicant has already served more than 

XU 13( thirteen) years under )S/Lumcung. 

5060 	For that the wife of the applicant herself tried 
to get transferred from her present borking place 
to her husband nearest iorking station which could 
not be materialised due to non..avai1b1ity of such 

• rule or guide..lines of the Govt. of Assam. 
Contd. on p/I 

k' ~Al_ 
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57 	For that at least on humanitarian ground the case 
ot the applicant may be considered so that the 

applicant- and bis wife can get rid of the dression 

and lead a happy and peaceful lite by adopting a 
baby as soon as possible 

50 8. 	For that the applicant can take proper care and 
attention of his very old and ailing mother which 
she A z±zzxt deserves at this stage • 

5.9 	For that the any view,  of the matter the action on 
the part of the respondents in not Considering the 
case of the applicant is not sustainable and the 
applicant is enti tied to the relief sought for. 

6. 	DETAILS OPREDIES XHAUS1D:a. 

The applicant declares that he has exhausted ai the 
remedies available to him under the relevant service 
Rules etc. 

79 	MATTERS NOT PREVIoUy FILED OR PEiDING BEFORE AY 
OXIM 	U ,

. 

The applicant further declares that he had not pwo r±anx 
previously - filed any application, writ petition or suit 
regarding the matter in respect of which this appli. 
cation has been made before any other court Authority 
or any other Bench of the Honble ?ribunsl nor any 
such applications ,Writ petition or suit is pending 
before any of tn 

8, 	RELIEF SOUiT FOR :- 

Under the facts and circumstances and in the premises 
aforesaid the O.A. be anitted,rrds be called for 
and upon hearing the parties on the cause or Causes that may be shown and on perusal of the reord5 be 
pleased to 4rW0LX*Az grant the following  relief s: 

ntd, on p/B 
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8.1. 	To direct the respondents to observe and follow the 

guide..lines laid wfl in the Railway Board' a Letter 

,:_E(NG)I97/lR/28,dtd.05.11.97 & GM(PPs circular 

MISC1586,N2.:E/283/6(C) .pt-XII ,dtd.27.O 1.98 

regarding the transfer* where ofie of the spouses 

is a Railway- Servant and the other is working in a 

-- 	
. • • • • • . • . • $tate ., . , • . . . . . (ItEm-5(lV)J (p.) 

8,2. 	To direct the respondents to make necessary arrangements 

to transfer the applicant from Lumding to Maligaon 

Centrl Hospital or Qiwahati Area as soon as possible. 

8.3 	To direct the respondents to consider the case of 
applicant for transfer from -Lumding to Maligaon Centta]. 
Ho spi tal or Guwahati Area at least oil burnani t an an groundj 
as soon as possible. 

8.4 	(bat of the application 

8 1 5 	Pass any other -  order/s or give direction/s as may be 
-deemed fit & proper under - the facts and circumstances 

of the case to give complete and full relief/s x to 
applicant. 

9, 	INTERIM ORDER PRAYED FOR... 

In the facts and circumstances cited above,the applicants 
pray for are interim relief by way of a direction to the 
respondents to keep vacant the post of Motor Driver which 
is lying vacant in the Maligaon Central Hospital ti..11 

the disposal of this application and/or any other interim 

relief/s to which the applicant may entitle to and/or as 

may be deemed fit & proper by this Hon'ble Thibunal. 

1 . 	.. 	.. .•. 

The application is filed through Advocate, 

contd. on page/9 
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VERI PICATION 

I, SRI S1ILENDRA THiKURIA, aged aboub 40 years presently 

working as Motor Driver under, CMSIjMG,N.F.Raj].way do 

hereby solemnly affirm and verify that the statements 

made in the paragraphs 	I 	 are true 

to the best of my knowledge, those made in paragraphs I, 3i4fA2149 

being matters of record are true to ha kws* the best of 

my information derived thuf 	thetefrom. 

AND 3: sign this verification on& .............day of sept/20020 

6oJr1iza 7AQktL 1jA ,  

SIGNATURE. 



 

• 	
;• 	 : y 

An&euM1 
- 	 .-.-. 

ZME 
-. 	•'•.i 	 . 	•:. 	• 	-. 	. 	J 	

0 

Office of t 1 l.J. 
 

CIUEF UEDICA No 	 L OF?iR (P) vE/ 22?/122/4(Mec1)pt 	.. . 	. 	. 	Ma1igaon,cit 

'0 

To 
/l(cL . S. • • • 	 S 

cu 
SSSSSSèsS.S.es, 	ISS*SS...,.......e 

L-c{ 
SOS' SOSsfsje •S•S_4•OSOOftOO*....'. 	 / 	I, 

	

/L 	'Jt Uedfl -"? 

	

ub* Tempotaryl. a ppointmerit a s Jv gj 	rvzc 
on 	__ 	c1i j 	grade Rs, 

• 	 S 	 '(± susul allowance as 
s s i b le fro1n time to time, 

• 	 :- 	• 	 '•'• 	' 	 ''•' 	1 

DATE OF SELtXN BY T RECRtJITMFNT COMITTEi, 
• 	N.F1flRL/GiUILTI...11 

• 	MERIT FIGtE 	' ' 	•• . . . 	 0 

* 	
• 0 	 •• 

I am prepared to offer you a post in grade of and 
rate 'of pay.'specjfje above plus usual ailowances subject to/.. 
your passing the prescribed Medical examination by an,authorised 
Medical 'Offjbër of any. of the Indian .Railiays bm on :prothction 
of your roigina]. - certificates';.in - support of.your qua lification 
and satisfactory proof in support of your age,such as Matricu-. 
]tions'and/ö r- equivalent äe'ftifiçate', In 'case of nonavailabi-
lity from the University/Board,thVfQJjwj certjfjcate- (in 

,-o riginal may be accepted provsiona1j.j 	
) 

	

• . 	

0 	
,á)at ricu lat ion Marks s1es, . 	. 	. 	°' 	• 	

0, 

(b) Mtricu1atjon 1mit Card and 

	

• 	. 	7(C) ScholLavjng Certificate from the • 	/ . 	
0 

Iieac1master/Ijoadmjstress 	• 	• 	• 	- 	• • 	•. 	
0 

• 	' .(. Certificate in support of your &lticàtiónal,  
0 . 	' 	qua lifi'.catjon.,& 	

0 * 0' 	'" • 	

0 , 	 , 	 •, 	 ' 	

0 ' 

, 

• 2, '.,( AII' -  appo'intments will be made on proatj,onfor one • 
rèar,: For" atuderit of apprentices app9inted to working post after 
CoInP1Ctiox 'of their traiñThgthe prohetionary priod commences - 
from t1e date of such appointments, 	 - • 

3, 	It must be c],ar1y understood that the appointment is 
texnjria'1b]. on 14(fo 	een)ciayts.no'e on elthersIde except' 	' 

O  that no such notice is required if t'terinjnaton of service, * 0 
'IS duth'to the 6xpi1y 'of the sancion'to' the post 'you' kill oi --
or on return to duty of the absentee in .hose. plc 'y,u, may be 
engaged,iri which case your serv.ce will be auty1Tiat3.c11ly 



L 	 1 

terminable frmn tL c1te of expiry of the sanct1nor from the 
date of 'crrner resmes his duty, as the case ma be e  A51 110 
such n'tjce will be recluirocl if the tertnjnabjn of your service 
is due to your mert&1\o' ,physicl uicpicity or t your removal 
or dismissal dS a discip1inarr ieasure aftor compliance with 
the provision of Clause II of ilrticle 311 df the Constituti,n 
of India. 	 - 

You wiU not be eligib'e for any pension or any benefit • 	under the StateiRai1wa Provident Iind or 'ratuity, uies or to 
any absence allo 1ancesbayonc1 those dmissible to temporary 
cm P.10 ye a s un' er t he Rule s in for cc frdLi t ii e to time iur Lig • 	such tmnporary srvice 1 . 

(You will be h - ld responsible for the charge and core of 
Goverrithnt mnoney, :9oc1s, Stores and ll other propertiesthat may be ientrusted o yot. 

- 

Yo.i will be 	quiic bo ta' ke an oa'th of allegionce or 
make an a f firma t i 011 in t he Co rmr md Ic at ad be low : 

I, 	 o s we r/' 
solemnly 3ffirmn that I will be fjmthful and 
bear true all1nco to In1ma and to theCoipttutjo 
of India as by l3 estab 1 mshcd and that I n.11 carry' 
out th duta.as of uy office loyaUybne&tly and 
with imparti.a1 ity 	S 	 S 	 • 

.. ........ . . ... .. ..•, 	 .•.• ., 	 ,. 

S 	

' SO ThTPM 	(fli 11 

I\L 0T2. : 	Conscientious objectors to taking oath may make a solemn affjx'mnatoji In the prescriced frn Indicated b 	 . 	
..::''• 

You will coflfon to all rules and ±eulations applicable 
to your appofltinent, 	 - 

S 	

-: 	
• 	 • 	 _.'. 	

:1 L 8. 	all mttersnot Specifical1y pr' - vided for herein or 
n the Recrujtmnent Ruled, you will be Coverned by the provIsrns 

of the Indian Railway Codes a ne, oLher extant o_iersas mnended/ Issued from tame to time, 
• 	

• Yoj must be prepared to accept. the offer of appointtheit at dy sttio of the 1 ortheast Frontier aailway system, 1Lhuugh 
ycu re initially appointed forparticular dmstr1ct/divisio, 
you pe liable to be transferred to any station on this Railway 
in the exIgencj0c service And you Should defInitely indicated S. 

• 	in your a ;cceptañce that you will b &blde by tese conditjàn, 
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10. If you 	tenc1 to take the 	 of tl 
pleage report to the unders.gned personl].y on ciz 

not earlier thr 	 fil1ng which this offer letter will lap se and will not be renewec1 Your i
pay will be cotrnneflcecl fro the d a t e yu 'jOfli duty t the 

office where you will be posted after you have been certlfjecl liledjca1] fLt 0  

lie 	arters will be provided oaly if availab1end no - guarate can be given 

129 
No.travelljng alloqane will be granted for joining 

the post A free 2rd Class Pass is en .c 10 se d to cover your journey 
13. Your appointment is alSosubjec toprodulctjorj of.  Scheduled Caste/ScEedulGd Tribe Oertifjcte 1roj the 

dUh.Dty as advised n he enis 	 (hsconciitjon applies only to te Scheduled Cdste/Tribe canqi(1ats) 	/ 

You shell be liable for 11lary Sorvice in the Railway ngee 	ni ts of Territorial rmuy.'for.a perid Of in Territorial irny for a perIod f j1rs in Territorj1 Army Service and eight yers(jn Terrioja1 'rmy Rearve or for Such periods as mny be laid dowa in ttus behalf ±ro tm to t Irn e 

Yourseniorjty to the post will bed1etejnd In accorapce 'rith the merit pOStjo awarded by the N.F.Railway Recruitnent' Oomflmlttee, 

1 G, 
d C onclj 	 3 erç 	Sta teGovn 	corn- 

LIZ p n -  

17. On repop to this offj 	you are requestc d to ubuit 'ne prescribed Rdlwoy Service Comniajssjon Appucatin Fr',in r1mly filled ii all respects hiçh dn h - hc1 rora all iinportait RaIly Stt105 on paneit 0± s, 2/ (0,50 paise ror SO/ST and Refugee candl1c1ates)3)flgJj 	a copy of your Jecnt- Passp 	Size photograph and 4Cttestecj copiso-f cert1fcates in SUpp3rt of your age and quaLifications 
18, 	hii reporting to 	 y Pro 

e 	c 	
u will have to suit 

per Re lea se.Qrder your present empioye, if you are in srvj 	- 	 '  



/ 

19, 	Yu will be requireçl to (Ieposit Fze 12/(Rupos Twelve) 
pra recruitment rneica I exininat ion fee while report ing 

to thjS.offj-.ce. 	 . . 

Inclo:—'Ha].f ét 2nd Class 	 . 	

0 Pcss No, 

Che fl fro the 	ii 
I. detailed, abo ye and de.Lre tbat 	 S  

I shall abtde b 	cerciitj.oris 
S1ed 	31:aL? 	- 

/ 	 / I  

for 

Copy, forrde for 	fontio and rcessary LCL1:U to 

This has .refernce to his 

e crui—trnent N, 	 _d at ad • 

P1eas a p are the-staff in time stipulatcd in 
pare 10.above' 	 S 	 , 	 S  

f r CHIjICLQJ?F;cEfljP) 



- Ic- 

Dated Ma Ugn, 	 S 
Tb 

(Thwa t Off ico ) 

y appoinnont as 	
in C'D

,L'Too L __Cff plus u,sul allow.. 
7H-ance as admissible frora time t timo 

41 

YoU a io dizocted. to repo 	to Dtcanp1 Rali y Moxiri,e (P)Med 	
A-i;-t 	Offc>' N.F.Ralrv. 	L nri 	____for 	 appnFnt as 

in scale 	sm— is- co 	(np) plus utu.l 
allowance asadmissjbjn from time 'to t:no.i 

JOUryOx_Kamithya to -- LflQI1 
- 	

- 	 3 OflCloko 
2' DA: On pass. 

.. f 	 :IDICAL OFFI 
N. F. 

Copy forwarod for fornat.on and rcosicoy aoin to 
1 . 

. wici Tflryr1 P'PDj:5 	 rittestod cops of 
cotfficat, Medicl ut cortlfl 't? -T . oiice crif3.cat'ion 
He vi1l pleaso Lssue foial app intnient letter from his end pending ' 

FA & CAO/PJ  
DAO, 

• SR7pijo with ofeonco t3 his let'ter 	- 
No,E/227 	 (Ictt) dt, 	_- 

0s/p5, cro I s,  Off ice AUG.  

LUL- 

fl 

Distl;  



? 

 

j; i: 	(V 

N.]?.Rai ay. • 	. 	
rc' Oftico ordcr. 	 .1) 	

CL. J 	I 	 -. 
• 	 .. 	 . lvii. ly.N nager (P), 

Lumdn,dtc b 30-5-88 

In torms f CNO(P)/MI/'s lott(-r No../227/22/4(od)pt.II 
dt. 12-5-}89 Shri bailondra Thakuria, is appointcJ as Bi_—M; 
Drier( Iotor Driver) on.Rs. 9501L 	.b,1 in.. sci10 Rse 9501500/.-(RP) '\ 
at DMV co nsorvanay under )MO/Dr against th post of one P1k Up 
van Drivdr .transftrroçj frbm LMG 	onsr4 to DMV Conservancy 
for aporiod • 	one year with imredite effect. . 

';)'_• 	9 (,$) 
fO 

.. 
No.02 t .111 (]t . 3O-5--38 . 	

N.F Rly 
 

• 	Coy forwarded for informtaion to  

1.Staff cocernod atbffico. 	
( 2'.MS & DAO/Lurnding. 

• 	 3.CHI/Lurnding. 	. 
4.D1'O/.DMV.Rournption ropt cf the st:'f ina' be sent to • 	

. 	 thisoTfico. 	. • 	• 	.; 	 5..CMO(P)/IVIG. 	.. • - 	 3i1]. and Estt. So0. at office. . 	 . 
• 	k7.CHI/DMv. • 	 . 	 . 

Sot.cluty pass may he issued in favour 
of Shri Thakuria Ex-LMG to DMV. 	• 

for TIR  
N . F .R 1 y. 

6 c. 
-ooOoo- 	 • 	• 	

• 

• 	 r. 	• 	
. 

3a588Tr<M: • . 	 S  

• 	 . S... 	

• 	 : 

• 	 • 	

?f2-1 
S .  

• 	 S 	

. 	 S  

• 	

5 • , 	 S 	 . 	 . 	

• 
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TO WNO( IT MAY CONCERN. 

This is -to certify that Mrs 0  Sewali Thakuri 

Wi'e of Mr0 5ailert Thakuri haa been werking as 	ary 

1uree cum Mid-Wife at 1ahenra )bhan Cheudhury aøspita] 
?anazar, under the esstablishment of the under eignd0 

Md.1 Chief Medical A Kealth officer 
H 	 '(W) .Kamrupwahatj 

b Hth Ov (X 

0 

L 

(I 
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Dated Dimapur, 
the 15 th ?'arc:h p.95. 

S 

The Chief Medical Director NoF.Ryligacn).•. 

Through Proper Channel. 

Sib 	 PRAYI'R FOR 7R4ANSFER TO IWJIGAON OR GU4AHATI AREA-S 

Sir 5 	 - 	 - 

. 	
With-due respect X beg to statp, tba the-  

following -fw linos for favour of your kinctcontderatjon 
and-favourable order please 	- 

- -- 	 That sir, I am WorkIng uder. c  /Lwg- ece 	- - 
my date of appointmert on O-O6-88e Now undér Sr'DHO/Dirnapu: 

• 	wthfullat1sfatjon of my.  supertor. 

- 	That Sir, my wife working as A.U. atMahendia $ 
Mohan Chowdhu:j Hospital, Panbazar (Giwahati) undeir Govto of 

- That Sir, as I have to work at Dimaptyx and my wife - 

has to work at Guwahati, for which we are separated from each 
other,, and our family relation badly suffered. 

- That Sir, I am the only oft m sonof my, pa -rent8 - 
are becoming very old,and in this etage. thewnt,iy 	- 
present near them in their sickly ste. 

With the above circum3tances may, I ptay and hope 
that your gracious self would be kind -enih to t.:nsfer me 
to Maligaon or Guwhati area to save us from curfmily ---- tcuh 

- 	Hope ou will kindly consider my case and give 
sympathetic order Fit Maliqaca or Guwahaj area at an eady 
date 

For this I will remain grateful to you for ever 
and oblige theroby. 	- 

Yours faith.fLily (  

• )c 	/- 	c - 
v• 	

I 

\) 	 - 

	 ( SRIsAILNDRJ 	KIJRI ) 
tlotor Driver1 'Or.tI-X 

• 

	 Sro DMO/ Dim3pur 



,4Y 

- - 
o 	 AL 

/ DatS& Divapir, 

To, 

Sub s - 

The Chief )le&ioal DirectOr W.P. fly (Malgi) , 

Through proper Chmmel. 

A7!$R TO I&IQA  QR 

• 	 With clUe speot I beg to &tg that the .foUowng few lines for 

favour of your. kind a ou idO rat iQi d favourable or r pie ase. 

That Sir, I &a working unr c/Lx&lig ece mW sate of appolntnt 

cn O%-%.88. Now ündsrSr. DO/ Dixsarklr wiUr fU 	tisfsctiou of 	Pri0r. 

That Sir, IW wifeok1ng .e LJ.L st Mehendra Mohz Chodburi 

Hoepital, Penbazar (Guwaliati) W1(? Gort. of AssaTh. 

That Sir, as have to work at Dinapzlr end 	wift ha to work at 

Guwe)lati, for whhb we are seperrt3d from ö5ch oUr, and our family relation 

baUy guftered. 

That Sir, I am the tidy sou of w' parontt Sie becomi9 very old, cid 

- -- 	In this staga they wont; r p5 sent near the a lfl the .r sickly st 

With the abOve oircusetena asy, I pray end hope that your gracious 

self wculd be kind enough to trafer ne to Wo.liga4m or Guwabati area to save us 

from our tamfly troub]$ B. 

ROpe you will kindly consider Pq oeós and give eypathetic ord r at 

Wigam or Gus ahati are a at en e er].y d.te. 

For this I will remain gratwful to you for sier and oblige thereby. 

el' : 
	

( c 

ioura faitbfullyp 

S tz Si scLa" J 

' 

(SRI. SLiLUA THgURIA) 
otOr I'r±ver/ OE-flI 	:•. 

1/ DiAajr.  

$ 



T 
The Chief ledical Dirtctor, 
N. F. Rat? y/MeligaOn. 	 V 

( 
Through 	Proper Channel 

) 	 V 

Sub : 	Prayer forran,f'er to Meligeon or Guwaheti 	
V 

erea of Medi'ai Department. ___. - ____.__________•__ 
Respectid Sir, 

With due respect X'bag to lay the following few 
lines for favour at your kind consideration and sympatheic 
orderplease. 	 V 	 V 

That Sir, I havo aurving as Motor Driver undor 	
V 

MS/IC/LuG since my date of appointment on 1.6.98 with 
full estisfaction of my eiuperior. 	

V 	
V 

That Sir, my wife is serving 88 A.N G M. at 
Mahand:ra Iviohan Choudhury Hospital, PanbAzar, 	 S 

That Sir, as I hve to work at Lumding admy We 
has to work at Guwahati for which we are EeparntEd from 
each other, and our fmiIVy4relation badly suffered, That Sir, 
according to CPO/MLG"sCircul9r No. Miscf1586, E/283/6(C)/PIXI 
dt. 27,1.98 item No, (v); both husbend end wife have  must Worthe4 

at the same place. 	 S 

That Sir, I am thCVOfll earning son Of. 'ny pE1t 

Who are becoming very old, and in this atga they want 
my present arn nee' them in thgir sickly ftOe. 

Liith the above circumstances may, I pray aid.hope 
that your gracious self would be kind anvugh to tranafr 
me to .Mal.igeon Medical Department of Guwaheti area, to 
save us from our family troubles, 

1 am sgrce to accopt bottom seniority if you 
kindly transfer me in Medical dpertment to Mniignon0 

For this I will always remain ever gratfull to 
you V .edoblige thereby. 

Dated Lumding. 

The 	7 6  

Yours faithfully, 

,SIV 	
•J 	(ri(; - 

(Sri Seilendra Thauria ) 

Motor Drjvr/r. Ill/LuG0 



V 	 V 	 / 

Sir 

- 	 Lumding, t)aterg 16070984 	
V 

TVO  
P)/LAc,/uF0Railway 

(Through Prpr Channel) 

Sub : fleclratjon 

.4 

R e f • Your L/1- 1 0  PC/SP Dt 0  16798 

H/Sir, 

On ref, to yours L/NO & r1t sited above I be9 V V 

	 tO 	 lines for your kind 	rual aVnI V V  
V 	

V 

VV 	VCnsi4eratjen please0 	V 	

V 	

V V 

	

V 

VV 	

V 

That sir, as per CPO/MLGs L/Uo 

Jo E/283/6(C) Pt 0 iii D 	 çp td a7,1 0 98 rerdin ptinq of husband 

	

V V 	
V 	 ylVvife;(ItemJoV) t tesarne statj,n - or near the Vplce OfVVV.VVV 

	

V 	

V  P Vs.gH1Vf V,  the VSPOUSC9 the ernpetent Authority mayVV beV cOnsidere:. 
fayourly fr a posting at the plce f postincj f tk higf her spodse. 	In this cjuiIr 	hve spplied f*imy tr'nser 
to Ghy0 	as my wife working at MTh /l1spital/Ghy 0  

V 	
V 

V 	

V 

V 

 Further s  I m VSubmIttin my consent that if my. 	 VVV 

V V 	V 	V trnsfer  to MLG isVcnsidere1 sympethetically I may not press V V 	
ingto this office for sparing withOut relief0 	 V 

V 	
V 	 : 	 Your's faithfully 

S7c/, 
 

V 	V 	 V 	
( Sri SalieVndra Thakuria ) 

	

V 	
V 	

V 	V 	
M/fl'/R/9 r 

V 
 f)?4O/J.JG 0 	". 

VCj'V, 	V 	V 	
V 	

V 

V 	 V 	
V 	 V 	V 	

V 	
V 	

V 

V 

	

V 	
H 

	

VVVV 	V 	V 	VVI 

V V 4 •VV 
V 	VVV 

V 

V V 	4 

V 	 V 	V 	V 	VVV 	V 	V 	VVV 	V 	VVr• V 	 V 



4 
/ 	 To 

The Chiof Pkdicel Director, 
• N o  r.. floilway o  
• 	 fialigmn., 

Thruh Proper Chnne1 

$jb 	Proyar .  for trsnfer to Central 4eaaitEtl 
1aljg5t3fl. 

0f MY appul fO IJJJJ4Ø 
Dt.14.8,95. 	

under .  D(P)/LMC9 No,Pç/St 

With du rospoct X beg to ly the foUouing foi4. 
lins before you for fiveur of your kind censidor%t.ton nd 
sympothetic orders plo,se, 

\ 

That I have been werking at LPIG DivLsinal Rilway 
Hospital since my appointment with entire satisfaction to my 
eupetiors 

That I hail from Cuwahati uhrs my family end 
old aged parents are still etsying. DDpondr1ts, particularly 
my old aged paients are feeling quite helpless w ithout 
my phyeical presence with them. Being posted at LMG t am 
unable to leek aftr my incaxble parents which is c price 
dUty o?hurnan, being,: 

That my ,4feis a gøvt, soruent and posted as ANM 
inRahendre Møhn Choudhury Hospttal, Guuahat, She needs my 
presence with her, for peaceful fnmily relationeflip 0  

Tbrt it is learnt, a pest s1 Driver under your 
kind cantrel Is gein to ba lying vacent due to superannuatisn. 

• 	of the inumbont w.,f. .3O.6.2U1. 

Undcr the circumatar,ces cited above I request 
your graciousness to kindly censidor my transfer from LPG 

• 	 • 

 

to 	ihtral Hospital, Maligaon and pest at the central 
• Hoe 	Mligaen agaihet the abóvø referred vaancy, 

• 	In this connection the R1y.  Dd. Circular issued. 
vidQ CPU/fILC's N, P/sc./1986 1, / 283/6 (C)/0I11 dated 27,1 9 98 

• 	 may be e?erred to • whore it is insisted upon posting of bath 
husband and wife • in the some placø, 

• 	Dt 6.6.2001. 

Yourè faithfully, 

H 	b 

• 	 - 

 

----------- 
SILEDRATHM(UiU ) 

f t 'i4 CJ3/1_Th( 	 • 	 • 	Iloter Drivar/Cr.IiI/LMC 
o i 	 \ 

• 	

: 	 • • • 	 • 



G uTTM 11,Mti-781Oji 

• 	 rn 	• 	 • 	 •  All 	 . . 	 MlIfl 
•, 	• . 	 • 95 

All RM 	L(4T)J/9 J 
All co,tro ,149  

cncxi 1Vrzl1 c d. eff/NFR]. 

Sub Ptjr øf hub 	and wife a t th 
pe - Iflztuetjon in 

espet of Group 'C 	'R]y am 
k 	

3/ 

1 	
ç • 	f .. 	 33, ,3,3f 	 • 	 • 	 •. 	 . 	 - 

	

L 	

J 	 / 

flLJy •r d' lotto.r N .(r)I_974/ 	tc i 5-i 1-97 
en ti 	 xti, 0 oLb , 0  i forwr 	erewjth for y r 	 our infrtjon & neeplop. 	c' orlio ltt 	 to in their procrxt lott 	 t] tOd 	U2dr S. 	

cr & 

- 

dt .- 1-1971 	1° mi 

	

/2 376(c)ft,II 	tc 19.j1-71, 
dt 6-1.8 	2. MIs. 62 

.472o  

• 	 3 MISC 
E 23 6 G)?t III drtGd 13.'297 

f  WP 
letter

5.11_97.) 
- 	 .- 	•- 

-0000- 

The ott 	 recardirg pøsti of hb 	wi-fe t  the  8tj0 	
th LUnitry of I iiy -lcttr 	's(i)ii/711 TR/14-t 	1-iO7j s 	itor&t 	in thci ltt 	

date & Th30 itrUct 	}avo aloe bcxa clu 	in th cena1it ±ter 	 1ntp 	
ilvcy trn0 of Group C • 	

to 	
vido ord' dt 6-j2..%. 

2. 	Th ifthCana1 	mjSion 	rend that :nt o 	th 
'oistir€ itUot10 •rcgru 	th nocd t. poet hUb.nd and wife nt the. game 

• 	 - 

- 	-,•,, 

	

- 	 - 

I-. 

• 	 - 	 - 	 -• 	- 

-- 	 •,-•.- 	 • •-• 	 • 	,- - 	 - • 	• 	• 	 T-*- 	 - 	- 	 - - 	 . 	-- 
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-R •- 	 / 

-2... 

	

njcj to be rc1totej but thc aep of 	instruQt.jors hul *l b widnQd to 1nel 	th 	vjjr tbt whero p.t2 it  lrv3. exist in thc or niatin t the gao stt1ori, the 	obn 	wife r iflrib]y be post teth in Order t enbló th telc fm1]r lif0 nd løk ftor the wOljr of the childr 	8pec1l]y till the childr 	re • i y r of e. 
3. 	Prsmt to cceptn00, L-Y the Govt. of tho redtjong of th Fifth ont1 Py Ceij or the aUbjct it 18 reitert that the L1lvy etc. 8hOUl 8tr1ct]r der to t)c cxiotirg ferr to 	whil0 	lirig an th rcqucst for peutin of 	 wife at the 	8ttin nd should 6fleuro tht such postir 1 inrib3y deze, p0I13y till ho ehil flr 1Oycr of &ge, if pet 	t the ).eol exist in. th 	

t the =mQsttjn and if no
nto  

p±l 	are Oxpoct& to arise as A cosequere. 

4 	It Is flrth 	c]arified that 1 cs wh eon3y th wij i s  • 	 cr'vnt, the c0neessi= indicated in pnxa 3 abovo Would beissThl • 	tè the Ri.liy 	rv 	, rft 

5 

	

 
the e 	

hv 	
te]y dawn tho fellewjr' 	ie1.jtre Control11i' Authoritj 	 y0 to erble t aoflsir the requct5 fr 	the epec for 

	

pt1r 	t the 	sttI0 
hvir regr4 to the COnsiderations as incUcte 

(i) Whorajthth0 
bejr t m the 	sonjerj 	unit 

- Bth th@ flily so.rvnt5 rn&y be pogtoI at the 
pliceensur1g that one of thci does netwark to th ether. 

w1 	±h 

-çty 

-ffort5 may be 	 tb poet beth thc rLlwi 	 te stt'ion 	whore pests t 	 scrv 	t the 
pproprIt0 lovel exist i the ropeetjvc seniority it5 iUl1j whi reugst 5  for 

	

of th 03tG9917 RNY be consired 	pthcti11. 
(iii) Whore one of the spouabis 	 sornt and the .boste All Ini 

- • Th Ri1y Mervotni should b pte 	ettip]cc i • 	•• the Railwy/jiviOfl/p!J in 	e 	territorjl juritetje • 	th 	/tt0 f postIng of hie/hc 	pou 	f"1113 or as • 	olose to it as pøssibl0 if therc 15 no1L.1 i1w,%Y
rgi5j0J pest at thc, pc/tta of Posting of th epou. 

(iv) where 620 of the 3p0U808  is 	srvQnt F4 in d the 

— The itj1w 	sr2t ahuld be posted at th sttion/pj in the rI , /jj,jsjeilp i wh 	territori1 jurisdiction 
• 	 • 	 • 	

• 

Is 

IM 



- 

- 

/ 

/ 

tho p1eo/atite 	 of peating of his/hor'bpousci  

f11. f it .i0 net pessible, if x uostfr the riJay cvnt to 
the ntre1ling Autherity f the speUse for his/her pesting zt the p1ce 

ef pestirg ef the .1i]ay ser'vant is,rccei'fe. the so i bc fevr. te 

'.tb 	 r óncorneautherity fer 	ptbetie cexsiration. 

Wcre ee ef the  epausg is ri1wy serv t uad the ether in  

werkir,Z in a CentrcU/State/Pub lie Sccter 

.óT/Prit Str3 

The 11y airvut 9 yapply to the C.ntriling Atitherity 

• 	feir 	postir' t the p1ee of posting. of hie/her spouse 
vhich my be eonsi&xed ,fv,Ursb] by 'the ceoptont Authority. 

• If mø post in availAble for posting of the ri1wfty norvnt Zt 

• the p3&ce of posting of 1tho npsue h/he mV be poste1 

loç 

 
G loggri t o  the pLee of p.stirg of the s_pouso. If 

thid also is net peaniblá an application frem the ri1wy' 
ør'vnt' f posting of the impouse who is vrking in the 

n1/Stht/pub1ic .Scotor VnOrthkingy be ferrded t 
the. Controlling Authority of the sPOUSO  for his/her posting 

t or near the -place of posting of. the railwe.y nerv!tnt. 

5.1 	The guideiine.e givon above are only 'iitrive .rnd net oxhuntive. 

.Th1 Ministry of flilyn desire .tht in all ether cases the Controlling 

Auth,rity of the ri]3ny rnte fzxti bUld. consIder rniuest from ner 
• . "gazotted riliy urvrite for transfer to the pice of posting of their 

.'5p0t2$Os with tmest 

• 	 'Whi3I a  11 offort 	s stnte d in the foregoing. parngraphs may be mAs 
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Chaptcr 2] 	 GENERAL CONDITIONS OF SERVICE 	 [225-227 

4) The date of birth as recorded in accordance with these rules shall be held to be 
binding and no alteration of such date shall ordinarily be permitted subsequently. It 
shall, however, be open to the President in the case of a Group A & B railway servant, 
and a General Manager in the case of a Group C & D railway servant to cause the date 

of birth to be altered 

4 

where in his opinion it had been falsely stated by the railway servant to obtain 
an advantage oherwise inadmissible, provided that such alteration shall not re-
sult in the railway servant being retained in service longer than if the altera-
tion had not been made, or 

where, in the case of illiterate staff, the Gcnera44anager is satisfied that a 
clerical error h14,occured, or 

Where a satisfactory explanation (which should not be entertained after 
cmpletion of the probation period, or three years service, whichever is earlier) 
of the circumstances in which the wrong (late came to be entered is furnished by 
the raihay servant concerned, thgcther' with the statement of any previous 

• attempts made to have the record amended, 

• Railway Ministry's dccision.--(a) when a candidate declares his date of birth he should produce docu-
mentary evidence such as a Matriculation certificate or a Municipal birth certificate. If he is not able to produce 

such an cvidcnce he should be asked to produce any other autlic)uicated dociinicntary evidence to the satisfaction of 
the appointing authority.' Such authenticated documentary evidence could be the School I..eving Certificate, a 
l3aptismal.Ccrtiiicatc in original or soric other reliable document. horoscope sliocilil not be accepted as an evidoncc 
in support of the declaration of age. 

(b) If he could not produce any authority in accordcne.e with (a) above he slcocdd be asked to produce an 
affidavit in support of the declaration of age. 

F (c) ", In the case of Group D employces care should be taken to see that the date of birth as declared on enter- 
• 	ing regular Group D service is not different from any declaration expressed or implied, given earlier at the time of 

• employment as a caual labourer or as a substitute. r 
V226. Trnsfers.—Ordinarily, a railway servant shall be emplOyed throughout his ser-

vice on the railway or railway establishment to which he is posted on first appoIntment and 

r)1 	 00. 

railway seant to, any other department or railway or railway establishment including a 
project in.00ut of India. In regard to Group C and Group D railway seryants, the 0ower of 
the President underthis rule in respect of transfer, within India, may be exercised by the 
General Managdr or by a lower authority to whom the power may be re-delôgated. 

Railway Ministry's dcc'ision._Requcsts from railway servants in Groups C & I) for transfer from one to 
railway to another on rounds of special cascs of hardships icy be considered favourably by the railway administra-
tion. Such staff transferred at their request from one railway to another shall be Placed below all existing confirmed 

and officiating staff inthc relevant grade in the promotion group in the new establishment, irrespective of date of 
confirmation or length of officiating service of the transferred employees. 

CRaitway Ministry's letter No. E.55 SR/6/6f3 dt. 19th May, 1955.) 

227 (a) A competent authority may lransfr a iailway sctvant from one post to 
another; provided: that, except- 

I: 	• j 	. 	( 1) on account of.jnefficicncy or misbehaviour, or 
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GENflRAL CONDITIONS OP SLRVIc.L 	 [22 7-233 

(2) on his written request, 

a railway servant shall not be transferred substantively to or, except in a case of dual charge, 
appointed to officiate in a post carrying pay than the pay of the pCrinient post on Which 
be holds a lien, or would hold a lien had his lieu not been uspen(fe(I undei rule 24 (FR. 14). 

(b) Nothing contained in clause (a) of this rule or in clause 28 of .  Rule 103 shall 
operate to prevent the retransfei of 	railway servant to the port on which lie would hold a 
lien, had it not been suspended. 

228. Retention of lien on tansIer.—Thc lieu or a permanent staff Iraisferred to 
another railway will be retained byic transferring i'ailvav till lie is finally absorbed on the 
other railway. 

Iransfer on requesl.—'l musters ordered in the juIciest of employees shall be 
within the same seniority group, or different group or a mutual exchange. If such transfers 
are within the same seniority group under the same railway the seniority is not affected but 
if the transfers are inter divisional or outside the seniority group, the Railway Ministry's 
decision below Rule 226 for jilter railway transfers shall apply. 

Transfer on mutual cxchange.—ln case of mutual cxciiaiigc, tile senior of the 
two employees will be given the place of seniority vacated by the other person. The junior 
will be allowed to retain his former seniority and shall he fitted into the seniority below the 
persons having the same seniority. 

Transfer from one department to anolher.—J'ersons employed in one department 
shall not be eligible for employment in another except with the previous consent of the head 
of the department in which they arc employed. Without such prior consent the head of an olliec 
or department shall not employ a person either temporarily or permanently, if he knows 

-. 	or has reasons to believe that such person belongs to anQther establishment under Govern- 

yra99uthe 
aact QZ epa 	ntQmnit ap ach pdi,sip Inc nd is hl to be pumsbed Divisioia1 I 	

oWevertranfer-Group D employees (peons, gangn]cn, Khalasi,  
unskilled and semi-skilled, etc.) from one department to another or from one Division to 
another. 

Transfer - on public grounds.—(a) When a- railway servant is transferred other- - 
wise than for the public Convenience, a copy of the order of transfer shall be sent to the 
Accounts Officer with the endorsement stating the reasons of the transfer. in the absence 
of such all endorsement. the Accounts Officer shall assume that the railway servant has 
been transferred for the public convenience. 	 - 

(b) In the case of railway Servants in Groups C & I) a cei1iticij from the head of 
the office may be - accepted in lieu of the copy of the order prcsei ibed in clause (a). 	- 

Charge of office.—Unlcss for special reasons (which must be of a f)ublic nature) 	- 

	

the autbority under whose or'crs the transfer takes place permits or requires it to be made 	 - 
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